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ORDER

Hon'ble Mr. S. Dayal, Member-A.

This application has been filed under section
19 of the Administrative Tribunals Act, 1985, for fixation
Of seniority of the applicant over Shri Kali Charan
by considering the applicant to have been appointed on
01.04.49 as per order of Post Master General, Lucknow
dated 29.04,60, The applicant also seeks stepping up
to next

of his pay in accordance/below rule over Shri Kali

Charan.

2e Arguements of Shri M.K. Updhayaya learned
counsel for the applicant has beern heard and records of

this> case:: has been perused.

3% The applicant has claimed seniority on the
basis of order dated 04.06.60 (annexure 1 to CA). 1In
this order it has been mentioned that it has been proved
that the applicant was senior to Shri Kali Charan as
intimated by P.M.G., U.F. Circle, Lucknaw vide its letter
no. Staff, B/TE.8/CH.1x/3 dated 29.04.69. The order
dated04,06.60 is)howevegﬁregarding confirmation of the
applicant from 01,08, 56 against permanent post OfT.W.N,
(Task wcrkswgzggggr?.created by P.M.G. U.P. Circle

by his letter no, 555 F/4 dated 18-09-57. The applicant
has taken it a proof of the fact that he !is. senior to
Shri Kali Charan and claimed seniority on that basis,

The applicant has furnished a seniority list as annexure

iitg the O.A. in which he has shown as confirmed w.e.f
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20.02.56 and the date of his joining department has been
mentioned as 01,04.49. However, the date of appointment
as mentioned is 20,02.56 at annexure A 2 which is seniority
list of group ‘D' staff as on 01.12.84 in which the name
of Shgi Kali Charan has been mentioned at sl. no, 13,
although his date of entry in the department has been
mentioned as 10.,12,52 and his d ate of confirmation as
mentioned as 10,12,52, The name of the applicant is not

contained in this seniority list,

4, We find from annexure CA 7 that the letterlwas

written by Senior Supdt, Telegraph Division, Bareiﬁy- |

tc the Supdt. Incharge Central Telegraph Office Eareiuﬁ

dated 19,07.77, in which it has been mentioned that
seniority list of Shri Mangal Sen was examined by the
office with reference of letter no. E-90/CGL/class-1IV
dated 19.08,74. It is mentioned that the seniority of

the applicant was recommended earlier w.e.f. 01,08, 56

but the correct position was that the official was working
Ypwlay

L from 20.02,56, It is also mentioned that the

L
applicant was noti&egular employee before 20,02.56.

5. The respondents in their CA have mentioned that
the applicant joined service w.e.f, 01,04.49, but was not
on duty from 13,10,50 to 17.03,65. It is also mentioned
by them that the applicant worked 18 times between 01,04,49
to 12,10.50 as T.W.M. and his services were terminated

as there was no work. The respondents have given annexure
1 to their CA in which the applicant haé?g%own to have
workelin different spells for 104 days in 1949 and 75 days
in 1950, his pay 4s shown to be R, 20/- on 01.04.§9‘ﬁ~

YL
) annexure CA 2 and next doaleé +<§ shown an 09,.,03.55/from

I~
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B, 20/= to s, 20/~ and 08 annas, His next increase in pay
is shown as 15,10.56 raising his pay to gs, 21/= and,
thereafter, he got annual increment till 15,.10.62 raising
his pay to ks, 24/-, Applicant has denied the facts
brought on record by the Ieéspondents in their ca, Howe ver,
he has mentioned that he hﬁﬁiizzzizﬂied the facts inupara
6.iii of his @a which merely mentions date. of entry

of the applicant in the department, We, theref ore,

can not ta%;;Ttnis statement as denial of the facts of

sproadic work as we]] as absence,

6. The applicant despite claiming seniority over

shri Kali Charan, has not impleaded him as a respondent,

q
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77 We, therefore, of the opéritor that the applicant
has not been abjle to establish the Cése for seniority

ON pan—
as well as for right to be given pay4£g£§hi3 next below

rule in his 0,A. The 0.A, is, therefore, dismissed,

9, There shall be no order as to costs,
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